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Work. Orders of C.P. W.O. 

6344SHRIRAJNATHSONKARSHASTRI: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of works got done by the 
C.P. W.o. work order during each of the lastthree 
years; -

(b) the details and reasons thereof; 

(c)th numberof complaints received about 
mapractice in ordenng the work on work order; 
and 

(d) the number of complaints received 
against the contractors 

for poor quality of work done in Govern· 
ment buildings and the action taken thereon? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF URBAN DEVELOPMENT AND 
MIN ISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (d). Theinformalionisbeing 
collected and will be laid on the Table of the 
Sabha. 

Muzaffarpur Unit of .DPL 

6345. SRI GURUDAS KAMAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have tUmed 
down the revival plans for the Muzaffarpur Unit 
of the Indian Drugs and Pharmaceuticals Ltd., 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN TRE MIN· 
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) No, Sir. 

(b) Does not arise. 

Urban Land Ceiling and Regulation Act, 
1976 

6346 SHRIMA TI SURYAKANTA PATIL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether a Commission was set up to 
study the drawbacks of the Urban Land Ceiling 
and Regulation Act, 1976; 

(b) if so, whether the Commission has 
since submitted its report; and 

(c) the details of the recommendations 
made by the Commission and the time by which 
the Govemment propose to implement these 
recorrvnendatio? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) No Commission wassel up to 
study the drawbacks of the Urban Land Ceiling 
and RegUaIionAct 1976. Howe\Ier, the National 
Commission on Urbanisation was set up to 
examine the State of urbanisation in the country 
with reference to present demographIC. eco· 
nomic Iflfrastructura environmental .. Physical. 
shelter. energy. commlllicabon, Land, poverty. 
aesthetic and cultural aspects. 

(b) and (c). The National Commission on 
Urbanisation made various recommendations 
lflCIudlng for effective implementation of Urban 
Land Ceiling Act and these are 91ven in state: 
mer1. TheNationaiComrnissiol,on Urbanisation 
submitted its fmal report in August, 1988. In 
order to implement the recommendations of 
national Commission on Urbanisation, various 
8I'11eflCtnentproposalhavebeen formulated but 
no time frame can be given since a number of 
steps are involved in amending the Urban Land 
(Ceiling and Regutation) Act, 1976:· . 
(i) Approval of the amendment proposals by 
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(ii) Approval of the amendment proposals by the 
legislatures of those States which initially 
passed a Resolution for having a Central 
Act. in terms of Article 252 (1) of the 
Constitution of India. 

(Iii) Drafting of the draft Amendment Bill and 
mtroducllon of the amendment Bill In the 
Parliament. 

STATEMENT 

Recommendations of the National Com-
mIssIon on Urbamsatlon Recording Effective 
Implementation of the Urban Land (CeIling and 
Regulation) Act, 1976 

(a) the discretionary exemrtions permitted 
under sections 20 and 21 of the Act should be 
eliminated; 

(b) All exemptIOns should be brought within 
the ambit of Section 19, if necessary. by expend-
Ing Its scope. In other words, what is exempt is 
mandatory and what IS not exempt cannot be 
exempted by any authonty 

(c) ProvIsions should be made to remove 
diff,culltes correct anamalies and to deal with 
specific cases where use of land declared sur-
plus IS either not viable, feasible to develop or is 
incompatible with the eXisting use; 

(d) All lands which are vacant and surplus 
must be developed for constituting housing units 
of up to 80 sq. mtrs. plinth areas each during the 
prescribed five-years penod or transferred by 
negotaions to the State, a State undertaking, 
statutory corporalton or authority dealin With 
hOUSing and urban development or a coopera-
tive organisation dealing With hOUSing; 

(e) All property developed contrary to the 
permISSible norms should be liable to confisca-
hon land should by without In the State in pay-
ment of any compensation whatsoever 

(f) On expiry of the period of of moratonum 

undeveloped land should west automatically In 

the State onpayamentofthe presecribed amount; 

(g) Dunng the penod when land In excess 
of the ceillingis kept vcant a cessortax, ranging 
from Rs.3per06q. metre to Rs. 50persq. metre. 
depending on the town sise,location. etc, should 
be charged with the proceeds being deposited In 
a Shelter Fund to be constituted for each urban 
centretowhichtheactappies.lnotherwords, no 
one in the nolifed towns and cities would be 
allowed to hold excess vacan land development 
as per the prescribed norms. This would very 
QUlCklyensurethatsurpiuslandareportlyutihsed 
and would substantially add to land availability. 

Awarding of Repair works to Con-
tractors by CPWD 

6347 SHRI JEEWAN SHARMA Will the 
Mmister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthe repair works carned out by 
contraclorsengaged by CPWD are generalty of 
substandard nature; 

(b) the reasons for not checkingthelrworks: 

(c) the reasons for awarding the repair 
works to the contractors and not get the same 
done thrC>Ug1 own staff? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P K 
THUNGON): (a) No, Sir. The repair work are 
beIOgcarried outstnctly as per CPWD'sspecl-
fications. 

(b) Th works are being checked at every 
stage. 

(c) Theday-to-day maintenance and repair 
works are carned out through Departmental 
staff. The work of penodlcal 'lature like white 




